
w h ich  were  pub l ishe d  in E x tra -O rd ina ry  G aze tte  on 
28.6.1995. These Rules were laid on the Table of the 
House on 8.12.1995.

(c) The Schem e covers all the employees of LIC 
retiring or dying after the prescribed dates

(d) Yes. Sir.

(e) and (f). Yes. Sir. The cut off date of 1.1.1986 was 
adopted on the line of the commercia l banks as well as 
the RBI and on the basis of an understanding reached 
by the LIC m anagem en t  with its em p loyees unions 
Further, while the Pension Scheme was being finalised, 
LIC had g iven  to u n d e rs ta n d  tha t  it w ou ld  not be 
possib le for it to trace the records of those employees 
who had retired before 1 1 1986. In view of the reasons 
stated above it would be difficult for the Government to 
extend the cut-off date beyond 1.1.1986

[Trans I a t ion]

Industries based on Agriculture. 
Forest and Mines

471. SHRI DATTA MEGHE : Will the Minister of 
INDUSTRY be pleased to state :

(a) w h e th e r  the G o v e rn m en t  p ropose, to set up 
industr ies based on Agriculture, forests and mines in 
the country;

(b) if so, the details thereof.

(c) whether the State G overnments have sent any 
proposal to the Union G overnment for approval in this 
regard:

(d) if so. the details thereof. State-wise: and

(e) the decis ion taken by the Government till date 
in this regard9

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) : (a) and (b). Under the liberalised industrial 
policy, it is for the entrepreneurs to propose to set up 
industr ies in any sector including industr ies based on 
a g r ic u l tu re ,  fo re s ts  and m ines .  D u r ing  the pe r iod  
January. 1994 to October. 1996. a total number of 389 
L e t te rs  o f  In te n t  w e re  g ra n te d  u n d e r  In d u s t r ie s  
(Development and Regulation) Act, 1951 for setting up 
industries based on agriculture, forests and mines in 
the country,

(c) to (d). 15 Industr ial Licence applications were 
re c e iv e d  f ro m  the  S ta te  G o v e rn m e n ts  i.e. f rom  
Karnataka, Madhya Pradesh. Orissa, Tamil Nadu and 
U t ta r  P ra d e s h  for  s e t t in g  up in d u s t r ie s  ba s e d  on 
agriculture, forest and mines Out of the above, 2 Letters 
of Intent were granted

[E ng l ish ]

Under/Over Invoicing

472. SHRIMATI MEIRA KUMAR : Will the Minister 
of F INANCE be pleased to state :

(a) whether in the light of recent discovery of over 
invoic ing of imports and under invoic ing of export by 
ITC. the  m e a s u re  the  G o v e rn m e n t  have ta k e n  or 
proposed to be taken to check this evil from the import/ 
export  trade: and

(b) the number of such cases involving more than 
rupees Ten Lakhs seized during the last three years9

T H E  M IN IS T E R  OF F IN A N C E  (S H R I P 
CH IDAM BARAM ) . (a) The Government has specia lised 
in te l l igence and inves t iga t ion  agenc ies, such as the 
D i r e c to r a te  of R e v e n u e  I n te l l ig e n c e  and the  
Enforcement Directorate, which are functioning at the 
national level, to detect such cases of over invoic ing of 
imports and under-invoic ing of exports. These agencies 
function in addition to Specia l Investigation Branches in 
the Custom Houses who also detect and invest igate 
such cases at the points of entry/exit  of goods in to/out 
of the country. All these agencies are em powered to 
take suitable action under the existing laws, such as 
the C us tom s Act. 1962 and the Fore ign  E x c ha ng e  
Regulation Act, 1973 so as to punish the defaulters.

(b) The information is being collected and will be 
laid on the Table of the House

Performance of SCICI

473 SHRI SHANTILAL PARSOTAMDAS PATEL .

SHRI DINSHA PATEL :

Will the Min ister of F INANCE be pleased to state :

(a) the main objectives for setting up of the Shopping 
Credit and Investment Company of India (SCICI):

(b) whether the said com pany failed to perform the 
job entrusted to it by the Government: and

(c) if so. what was the performance of the com pany 
dur ing  the last three years and the rem ed ia l action 
wh ich have been taken by the G overnm ent to effect 
improvement in the recovery of outstanding loans?

TH E  M IN IS T E R  OF F IN A N C E  (S H R I  P. 
CH ID A M B A RA M ) : (a) SCICI was set up to continue the 
activ ity of lending to and developing the Indian Marine 
industr ies of shipp ing and f ishing after the abolit ion o1 
the erstwhile Shipp ing D eve lopm ent Fund Commit tee 
(S D F C ) .  In o r d e r  to s a fe g u a r d  a g a in s t  th e  r is k s  
associated with exclusive lending to shipping and fishing 
industries. SCICI later on. diversif ied its portfolio into 
areas like in frastructure and general industry This has 
he lped  SCIC I inc rease  its pro f i tab i l i ty  and also the 
borrowing capabil i ty  to and its shipping activities. It was 
also a s s ign ed  the job of m anag ing  the asse ts  and



l iabilities of the erstwhile SDFC and meeting some the 
erstwhile com m itm ents  on behalf  of the G overnm ent of 
India

(b) and (c) No. Sir The actual sanc t ions  to the 
shipp ing and fishing sectors during the last three years 
are as under

Year

1 993 ' 94 

1 994*95 

1 995-96

S h i p p i n g

571 81 

550 20 

557.48

(Rs in Crores) 

F i o h i n q

29 93 

23 16

15.00

SCICI has recovered Rs 354 50 crores (against 
Rs 464 1 1 c ro re s  o u ts ta n d in g  as p r in c ip a l  as on
2 4 1987 and Rs 500 21 crores disbursed subsequently )  
as principal and Rs 170 67 crores on account of interest 
from both shipping and f ishing com pan ies assisted by 
erstwhile SDFC till 1995-96

Sugar Mills under BIC

474 SHRI RAJIV PRATAP RUDY Will the Minister 
of TEXTILES be pleased to state

(a) w h e the r  su g a r  mil ls  unde r  the Brit ish India 
Corporation (BIC) are incurring heavy losses and have 
been declared sick:

(b) if so. the details of the working and operational 
losses suffered by the each sugar mills under BIC during 
the last three years and

(c) the steps taken by the Governm ent to revive 
these mil ls9

THE MINISTER OF TEXTILES (SHRI R L JALAPPA)
(a) There are no sugar mills under the admin is trat ive 
contro l of the Brit ish India Corpora t ion However the 
Cawnpore Sugar Works Ltd in which BIC holds about
47 share has been incurr ing losses and has been 
declared sick by the Board for Industrial and Financial 
Reconstruction.

(b) As reported by the com pany the details of losses 
suffered by four units of Cawnpore Sugar W orks Ltd 
during the last three years are as follows

(Rs in lakhs)

Unit 1993-94 1994-95 1995-96

M arhow rah (-(150.00 (-) 212.00 (-) 357.00

Gauri Bazar (•) 153 00 < . 312 00 (-) 321 00
Factory

Padrauna (+) 752.00 (4! 540 00 (-) 209 00
Factory

K athku iyan ( + } 165.00 H  5 00 (-) 306 00
Factory

(c) S in ce  the  c o m p a n y  is not a P ub l ic  S e c to r  
Undertak ing, the Centra l G overnm ent has not prepared 
any rev iva l p lan to its reh ab i l i ta t ion .  The  rev iva l of 
C a w n p o r e  S u g a r  W o r k s  L td is p r e s e n t l y  u n d e r  
cons iderat ion of the BIFR

Investment Policy of FIPC

4 / 5  SHRI N NAS AH IB M.K PATH . W il l the 
Minister of INDUSTRY be pleased to state ■

»a i whether Foreign Investment Promotion Council  
(FIPC) have reviewed the investment policy in power 
Telecom In fras truc ture  and real es ta te sector with a 
v iew to identi fy  and work out s tra teg ies to get more 
investm ent from deve loped  countr ies  like U S A  and 
Japan

(b) if so the details  thereof:

(c) the details of marketing strateg ies worked out 
by FIPC for the new policy package, and

(d) the present s tatus of the policy changes effected ' 
proposed and results the reo f9

THE M INISTER OF INDUSTRY (SHRI M URASOLI 
MARAN) (a) to (d) The FIPC has been constituted to 
facil itate Foreign Direct Investment (FDI) into India by 
u n d e r ta k in g  p ro m o t io n a l  ac t iv i t ies .  Th is  will  invo lve 
identif ication of the countr ies and regions from which 
FDI would f low and also of the sectors and projects in 
In d ia  w h ic h  w o u ld  be s u i ta b le  fo r  s u c h  fo re ig n  
investm ent

Seizure of Foreign Currency

476 SHRI M O HAN RAWALE Will the Minister of 
F INANCE be p leased to state

(a) w hether foreign currency worth Rs 2 70 crore 
w a s  s e iz e d  at Ind ira  G a n d h i  I n te rn a t io n a l  A i rp o r t  
recently.

(b) if so the details thereof and

(c) the arrests made so tar in this regard9

THE M IN IS T E R  O F- F IN A N C E  (S H R I  P 
C H ID A M B A R A M ) (a) to ^cj Yes Sir the off icers of 
Customs Preventive. IGI Airport, New Delhi in tercepted 
a passenger on the night of 1st November. 1996 and 
recovered foreign currenc ies of d ifferent countr ies, in 
various denom ina t ions  equivalent to Rs. 2 70.91.602/ 
concea led in readym ade garments packed in a suitcase 
The pa s s e n g e r  was p ro ceed ing  to B angkok  by Thai 
A irways Flight No 315. Investiga t ions have revealed 
invo lvem ent of two more persons in the case. All the 
three persons have been arrested.

ODA Assistance from Japan

477 DR KRUPASINDHU BHOI Will the Minister 
of F INANCE be p leased to state

{aj the year s ince  w hen his M in is try  has been 
receiv ing Official Deve lopm ent A gency (ODA) assis tance 
from Japan:


